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‘CENTRAL ADMINISTRATIVE TRIBUNAL
" KOLKATA BENCH, KOLKATA
(CIRCUIT SITTING AT PORT BLAIR)
No. O.A. 441/AN/2019 - | . Dateoforder: 27.3.2019
- Present- : ° Hon'ble Ms. Manjula Das, Judicial Member

Hon’ble Dr. Nandita Chatterjee; Administrative Member

 Shri Gupteshwar Lall
-S/o/ Late Mohan Lall,
R/o -Opp MSM Hotel

r , Andaman & Nlcobar Islandsﬁl i

 #Bin -'744 101,
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- 3, The Chief Secretary,
. %}% A&N. Admmlstratidn '_ e
‘ “%Port Bidirs. R
 Pi=z44101. L =
4. The Secreta“r"?"(‘l‘nformatlon & Pubhcaty) o
~ A&N Administration, | T

Port Blair — 744 101".

5. The Dlrector (Informatlon & Pub||clty)
A&N Administration,
F’;ort Blair — 744 101.

6. The Manager,
Government Press,
Port Blair — 744 101.
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Forthe Applicant ;" .Ms. A.S. Zinu, Counsel
For'the ReSponde‘nts ; Mr. SC Misra, Counsel
., ORDER(Oral)

 Per Dr. Nandita Chatterjee, Administrative Member:

4

T NRES Y ?7 A “”""""S«\c

V’*

The apphcant haswapproached the, Trrbuna‘twnder Section 19 of the

m"‘{ﬁ . g § {%f”'" el *sgh :
Adm|n|strat|ve Tnb“unalstAct;. 1985 %eekfﬁg the followmgw rellef oy
~ %‘ ’?%% » S Ry 3 ;

“a) FA T{h‘andatory order&_ ydtr‘ecting tﬁe- __espondents nf%% articharly
Respondent ‘No. 4,5 & 6; to a!low the er trreﬁmedlcal aim of the Apph-_ apt- i-‘
9,42, 500)- (Rupees Nonefttakhsaforty two thousahd h ) an

' aglde or. - Gancel or quash tl"fe Order No 501 ‘dated 07,
,3011 2018|ssued bylthesrRe p nd t éé @W o

Pt Ry

] the entlre relevant*‘;ecbrds pert”aggn

G _.;_-,‘t«.if?‘t ‘% .
_.:fiﬂ‘w & 5

w ,ﬁ" , {t L

enﬁp thedmlssron

i}ﬁ =S

2015, havmg been dlagnosed W|th /c'e'rta)l'n arlments the applicant was admltted in

G B. Pant Hospltal and that he was referred to CGHS hospltal at Chennau for
| further lnvestlgatlon and treatment That the appllcant underwent Graft Surgery
for the perlod from 34 2015 to 7.7. 2015 and, upon recovery and dlscharge'
“submitted his medical claims for reimbursement That the respondent‘_

.' authontres mstead of releasrng the claim amount asked the applicant to refund» |

bedy



3 0.A.441.AN.2019

the | amount  of R§‘~ 4,66,535/- which was dehors to various judicial -
pronouncements in this regard. |

' Ld."CounseI' for the appl'icant draws attent‘ion -to the fact that, la detailed |
representation was made -'by the applicant on 22.11.2017 (Annexure A-7 to the
0.A), referring 'to varioUs judicial pyronouncements and their apolicability to the
case of the appllcant The respondent authontles however |ssued a cryptlc'
_ order wnthout commentlng on the contents of the applicant’s representation and

in particular, without any referent:*e"“”to 'fthe,,_,‘,b

S
-,.4\”

pplicability of the judicial

recelvmg the ﬁ,@ é;/pf'r

applica 'date*dnzz,tt 52017.
pplicag g

5. Accerdmgly, W|thout entermg into the merlts of the Ematté’r a -j

-crypt:cwnthout any Aﬁalysw

Y _. St _‘FJ -4"
authontles, dated '30 11 2018-an darect the competent respondent authorlty to

:u'r
e _”1 =

representatlon dated 22.11.2017, if re_ce_tved at his end, Wlt.hln a period of six
weeks from the date of receipt of a copy of this order. While deciding up'on the'
repre,se__ntation,"applicability of the judicial pronouncements referred to by the
‘applicant, are to be dily ekamined;

6. it is made clear that there should be no de-mand for recovery of the

: balance amount of Rs 4,66,535/- till the disposal of representatnon with a

reasoned order. Upon disposal of the representation, the applicant should be

hg
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réieased[réimbursed.his medical claims to which he is entitied under the existing
" provisions of the respondent authorities.

7. ~'."With these direcﬁoné, the O.A. is disposed of. No costs.

(Dr. Nandita Chatterjee) = . (Manjula Das)
- Administrative Member | “Judicial Member
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